
F.No.27S/38/2017-IT(B) 
GOVERNMENT OF INOlA 
MINISTRY OF FINANCE 

DEPARTMENT OF REVENUE 
CENTRAL BOARD OF DIRECT TAXES 

North Block, New Delhi 
131h December, 20 17 

ORnER UN ()ER SECTION 119 OF TI-IE I NCOME-TAX ACT, 1961 

Duc to certain technical issues filccd by NS DL 's gateway for e-payment of tax on 71h 

November. 2017, some taxpaycrs/deductors were unable to make e-payment of tax 
ded ucted/co llected lor certain period on that date. In order to redress genuine hardship 
faced by such taxpaycrs/deductors, the Centra l Board of Direct Taxes. in exerci se of powers 
conferred under section 119(2) of the II1<;omc-tax Act, 196. hereby extcnds the due date of 
deposit of tax deducted at source/tax co llected at source during the month of Octoher. 20 17 
from 71h November, 2017 to 8'" November, 2017. 

Copy to: 

I) OSD to FMlPS to MOS (R) 
2) PS to Secretary (Revenue) 

\9-'",ueep S ngh) 
Under Secretary to the Government of India 

Tele: 23094182 

3) Chairman (01'), All Members, Central Board of Direct Taxes 
4) All Pr CCsIT/ Pr DsGITlDsGIT/CCsIT 
5) All Joint Secretaries/CslT, CBDT 
6) DIT (PP, PR & OL) for necessary action. 
7) Pr. DGIT (Systems), New Delhi , for appropriate change in the software of the 

System. 

8) The Institute of Chartered Accountants of India, IP Estate, New Delhi- 110002 
9) CIT (Media),' Official Spokesperson of CBDT 
10) Database Ce ll with a request to upload the order on the website 

www. irsofficerso nline.gov.in. 

II ) Webmanager, National Website, ITO for uploading the Order on the website for 
wider public ity. 

(S@d ep Sin h) 
Under Secretary to the Govt. of India 


